
Introduction 
We have known India as a country that is so culturally diverse which accommodates various beliefs, religions, and customs. Every individual born or would be taking birth, In this country that holds customs and religion in high regard has it decided beforehand and is given an identity that is based on factors that aren't under the control of the individual such as race caste status and religion.
The impact that it has created can be traced back to Indian history and the acts that were practiced back then gave us a sense of making laws to regulate the said acts, as there was no legal framework it was difficult to support any religious practices but this didn't come easy to the legislative assembly as it had a very high inclination to get violent and in a country, like India, it has always been a mammoth of a task to contain the religious clashes that are based and instigated by the people WHOSE religion dominates the country and which was common before the independence period and after, it was made a constitutional right. 
Constitution and religion:
The term religion was intentionally not defined by the makers of the Constitution. With this definition left open and fragmentary, what correctly involves a religion under the constitution isn't definite or is so far flawed, anyway, this doesn't mean any practice could fall under the ambit of religious practice or religion. Toward the day's end, as Right to Freedom to practice religion under Article 25 and 26 of Part III of the Indian Constitution is needy upon sanctimonious quality, civic order, and overall prosperity.
To save the social rights, Art. 25 of the Constitution not just ensures the option to follow any religion yet additionally to maintain, recapitulate and control certain beliefs. The rights appeared to be under Articles 25 and 26 are not total or freed but rather subject to enactment by the State restricting or directing any action, monetary, budgetary, political or common which are related with the strict benefit, confidence, practice or custom with religious beliefs and that they are likewise dependent upon a social change by appropriate legislation. 
In this manner, the customs, functions, and modes of religious practices are additionally administered and secured under Art. 25.2 (1)
The rituals, ceremonies and numerous other conventions of worship that is transpiring in the pursuance of such beliefs are very well protected under Art 25.2 
the procedure to safeguard the protection of religion and practices that are amalgamated are assured by ART 25 and 26 but they must be viewed with the success of their practical application. 3 
If it isn't viewed with a realistic passageway it could get extremely difficult to define the same 4 and it doesn't safeguard every perspective of religion, 5
As it is not very well characterized and since it doesn't contribute a clear representation of religion, hence they cannot be inferred from articles 25 and 26 in its stern and etymological reasoning. 
The Apex court of India held that each religion has essential standards that have to be trailed by the supporters without which the accompanying of religion is futile, still, such fundamental extremities can be scrutinized by the Supreme Court of India and regardless of whether a specific movement comprises the basic piece of religion, its utility can be interpreted by the court.6 Belief must be of a core of that religion.7
Subject to the restriction which this article imposes, each individual has a major right under our constitution, just to engage in such stringent conviction as might be endorsed of by his judgment of religion, yet to show his conviction and thoughts in such unmistakable manner that goes about as are authorized by his religion and further to pave his austere perspectives for the enlightenment of others. 8 Freedom of practice includes right to give it expression in forms of private and public worship. 9 



SUBJECT TO PUBLIC ORDER:
The term Public order has a remarkably wide implication and is observed as an essential need in any structured-out society. It proposes the precise condition of society and network wherein individuals can calmly seek after their everyday exercises of life.10 Public order has a smaller ambit wherein, it could be influenced by just such negation which influences the network of general society on the loose. Public order is the even beat of life of the network accepting a predetermined region.
The capacity or scope of religious practice to disturb the even tempo of life of the community which makes it unjust to the preservation of the public order is to be weighed while deciding on the constitutionality of that tradition and its protection under Article 25.
Free Morality And Constitutional Morality:
The unified civilization in a country like India is administered by morals and values. Each person is governed by their choices and morals but what the society collectively feels as morality, is to be considered. 
A practice can be brought under the concept of morality only when the preponderance of the society or public put forward such a practice or substance as a code which is to be followed. Such code has to frugal and should have a justification behind it for it to be practiced. Solely setting forth the code does not satisfy, the code should be acknowledged and accompanied by the majorities.
What is viewed as off-base by the general public isn't licitly off-base and the other way around. In this manner, the probe develops on public morality and how is to be dealt with when thought about. The meaning of morality isn't distinct, giving a wide implication. The term morality being in Art. 25(1) of the Constitution can't be seen with a thin focal point to bind the circle of the meaning of ethical quality to what an individual, an area or strict group may see the term to mean.

In the case of
The state of Bombay, v Narasu Appa Mali 11 it was held that: 
A fine demarcation must be drawn between theological faith and liturgical practices. What the state protects is religious faith and belief. If the religious practices run counter to public order, morality or health or a policy of social welfare upon which the state has embarked, then the religious practices must proffer away before the good of people of the state as a whole.
In the case of Suresh Kumar Koushal v. Naz Foundation 12, With changing guides in civilization and thought of open public morality the courts have received the idea of Constitutional morality in the above-given case
It must be recollected that when there is an infringement of the basic rights, the term ethical morality normally suggests protected profound constitutional morality and any view that is at last taken by the Constitutional Courts must be in similarity with the standards and essential fundamentals of the idea of this sacred profound constitutional morality, that gets support from the Constitution. Protected ethical quality in a pluralistic culture and mainstream country would mirror that the devotees of different organizations have the opportunity to rehearse their confidence as per the fundamentals of their religion.
The Preambular objectives of our Constitution which contain the honorable destinations of Justice, Liberty, Equality, and Fraternity must be accomplished through the dedication and reliability of the organs of the State to the standard of sacred constitutional morality 13.
In Government of NCT of Delhi v. Union of India 14, it was observed: - "Constitutional morality, appositely interpreted, means the morality that has inherent components in the constitutional norms and the morals of the Constitution.
With this changing pattern in understanding the idea of ethical quality by the judiciary, there has been enormous advancement in the instances of Religion and the lawfulness of specific practices. It is appropriate to note that reform made by the state assembly ought not to change the whole demonstrations or practices incompatibility of religion. 
It is a provision that gives that where there is a contention between strict practice and the requirement for social change, religion must yield. The state needs to guarantee that for the sake of social change ought not to influence the very substance of any religion. Social changes mean the annihilation of practices that ought not to frame the quintessence of religion or training which perceives their reality or personality.
The Supreme Court in the case of Sardar Sydena Taher Saifuddin Saheb v. State of Bombay 15 saw that the special case was cut out in Art. 25 (2) of the Constitution of India to the Freedom of Religion empowering the state to order laws accommodating social government assistance and change was not expected to empower the lawmaking body to change a religion out of its reality or character. It was likewise expressed that even while getting such a social change it isn't reasonable to change the whole practice or acts done incompatibility of such religion. 
Article 25(2)(b) endorses just social and not religious change. Thus the court must guarantee that for the sake of affecting social change, the lawmaking body doesn't destroy religion by and at large, by getting rid of its fundamental or basic tenets or practices. The idea of social changes was acquired by the Indian constitution under Article 25(2)(b) without weakening the opportunity to practice or profess any religion that one deems fit.
SECULARISM: 
The insignia of secularism has been cherished under Art.25 of the Indian Constitution, which is a non-biased right and the Hon'ble Supreme Court had emphasized that freedom of thought, articulation, conviction, confidence, belief faith, and worship as a piece of the essential structure of the Constitution.16
Secularism is neither supporting any one specific religion nor an idea contradicting any religion however it is a positive idea of treating all religions similarly. Religion is to a greater extent, a feeling of conviction that is trailed by a gathering of individuals or even a person.
In any case, this doesn't imply that any training followed by a specific organization or a gathering of individuals for the sake of religion can't be named as a strict religious practice of secularism. The general thought of secularism followed in India is altogether not the same as other western nations where the state doesn't meddle with strict religious issues, anyway in India the State takes all measures to safeguard and advance the deep-rooted traditions and conventions, which gives the nation a novel recognition among different nations over the world, it has likewise perceived secularism as a fundamental structure of the constitution.17 
The idea of Secularism is adaptable and the western old-style hypotheses have offered hugeness to the Wall of Separation model of Secularism. This model of Secularism disapproves of the articulation of strict emotions in broad daylight. It has been so a direct result of the disturbed globalization and movement in the European nations. Then again, Indian secularism is impacted by various neighborhood factors.
The Constitution aims to guarantee equality when it comes to matters related to religion to all the individuals or groups of individuals despite their faith in a particular religion which clearly shows that there is no particular religion that is followed by the State. Furthermore, Article 25 to Article 28 along with the Preamble of the Constitution focuses on this aspect and also indicates that Secularism is embodied in the Constitutional Scheme and was made to be of utmost importance while drafting the Constitution. While questioning the constitutional validity of any provision related to religion or as a whole on any legislation, the opinion of the Public should be taken into consideration because they are the people who would be affected by the same.
The intervention of states:
The State can mediate or control the opportunity of religion and practices. There a few enactments passed by the parliament in managing different strict religious practices. The strict practice is related to individual law. Nonetheless, the individual law works under the authority of the legislation19and not under the religion and along these lines, the personal law can generally be supplanted or enhanced by legislation.20 Art. 25 permits the state to manage common Activities associated with religion.21
On account of State of Bombay v. Narasu Appa Mali 22, it was held that 
A sharp qualification must be drawn between religious faith and strict religious practices. What the state ensures is strict confidence and conviction. On the off chance that the strict religious practices race to counter to open public order, ethical quality or wellbeing or a strategy of social government assistance whereupon the state has left, at that point, the strict religious practices must part with before the benefit of individuals of the state as a whole. Any practice followed in view of strict religious conviction is to such an extent that it doesn't cause any damage to the general public and the individuals, at that point it is admissible.
It is for the Legislature to choose what establishes social change. They are answerable for the government assistance of the State and it is for them to set out the arrangement that the State should seek after. Thusly, it is for them to figure out what enactment to put upon the rule book to propel the government assistance of the State. Sections 1-2 of the simultaneous rundown approve the association and the state governing bodies to make and rebuff for offenses to implement any Act which negates any of the arrangements in Art. 25, i.e., open request, ethical quality, social government assistance or reform.23Thus, both the State Legislature and the Parliament can intercede in strict religious practices. Be that as it may, a large portion of the Acts passed by the State is frequently on the lines of the decisions of the legal executive.
Legal Intervention On Religion: 
The Indian Judiciary has an inescapable part in clearing lacuna in law identifying with a religion. It is exceptionally obvious that the State can administer just the common demonstrations though, concerning the strict demonstrations, the Constitution of India gives assurance from the obstruction of State in strict religious issues. Eventually, it is the Judiciary that alone has the option to meddle in the issues of religion and strict practices related to religion. One of the commitments of the Indian Judiciary in that field is the ERP (Essential Religious Practice) test.
The Essential Religious Practice Test: 
The Essential Religious Practice test rose in India by ideals of the haziness in the Shirur Mutt case24. The Hon'ble Supreme Court crushed the assertion test, where the main premise to demonstrate a specific demonstration was not mainstream was the 'assertion' of a high extensive cleric expressing the equivalent. The Essential Religious Practice test was acquired as a substitution for this test.

Religion- Assemblage of Intricately Coherent Practices:
The assurance ensured under Articles 25 and 26 of the Constitution is allowed to the demonstrations done incompatibility of the strict customs and services, methods of love, convictions, methods of worship, rehearses which are an indispensable or basic part. For deciding that are concerning whether such convictions, beliefs, and practices that are a basic or a basic piece of a religion must be resolved regarding its teachings, rehearses, doctrines, fundamentals, authentic foundation and so forth of the given religion. 

The basic piece of religion implies the center convictions whereupon the religion is established. The basic practices mean those practices that are major to follow a strict religious conviction. One of the tests which have been applied is to check whether the removal of that part or practice could bring about a central change in the character of religion or its conviction and if it changes, at that point such a section be treated as a fundamental part. The conviction must be of an embodiment of that religion.25
Additionally, on account of Durgah Committee v. Hussain Ali, the court held that: 
Articles 25 and 26 give just fundamental and indispensable pieces of religious resistance from state intercession. It likewise held that the invulnerability is given not exclusively to issues of tenets or conviction; however, it reaches out to acts done in the encouragement of religion, for example, customs, observances, functions, methods of love and modes of worships which are viewed as central pieces of the strict religious practices. The Court likewise mentioned an objective fact which expressed that no insusceptibility would be given to superstitious, fringe and pointless strict practices.26 
To decide if a specific demonstration establishes a fundamental strict capacity or not, dependence should be set on the tenets and strict writings of that specific religion.27

Essential practice tests 
these can be classified into a few heads 
· First, the Court has sought support to this test to determine which religious practices are suited for constitutional camouflage.
· Second, the Court has used the test to decide the legitimacy of legislation for regulating religious organizations.
· Finally, the Court has employed this doctrine to assess the degree of independence that can be enjoyed by religious denominations.
Religious traditions or representations of acts in pursuance of religious dogmas are as much a part of religion as faith or belief in particular doctrines. No outside administration has any right to say that these are not essential components of religion and it is not open to the secular administration of the State to restrict or impede them in any manner they like under the appearance of administering the trust estate. 28
It is especially obvious that the Supreme Court of India has figured out how to give the meaning of religion and drawing limits on the basics of religion regarding the Indian Constitution. Judges are given the sole position to decide if a strict practice is fundamental to religion or not. One can't bifurcate the acts of religion into basic and superfluous practices without understanding that religion in a more profound sense. Having accepted the force more prominent than any strict pioneer, they went about as a philosophical position to decide the practices which were basic for a religion.29
The issue of what comprises a fundamental strict religious practice is for the strict community of that religion to decide.30 
Additionally, it is relevant to take note of that a religion is a group or bunch of practices that can't be isolated. Those practices, all things considered, interpret religion and one can't term such practices as fundamental or basic and such different practices as unnecessary or non-essential. The facts confirm that there are rehearses that structure the center of religion. It doesn't imply that different practices are unimportant. 
The purported unnecessary practices are so complicatedly associated with the crucial piece of the religion so they can't be isolated from each other. Indeed, even the inability to perform or mal performance of a non-necessary piece of religion can influence the fundamentals of religion to a degree.

Religious And Profane Actions Are Indistinguishable Mixed 
In Mohammad Hanif Qureshi Vs. State of Bihar 31the Supreme Court held that the temperance on cow butchery is not in violation of the scope of the religion of Muslims and indicated that cow slaughter is not an indispensable part of the religion. In that case, there emerged a turbulent circumstance to distinguish a secular act and a religious act.
In the case of Bira Kishore Deb v.State of Orissa 32, the court held that:
Sevapuja comprised of two aspects one of which was disquieted with the elements to be offered in the Sevapuja which was, in principle, a secular function and the act only commanded that part of the Sevapuja33
The Apex Court in the case of Seshammal v.Stateof T.N. held that:
chakras and reverends are temple assistants and that matters concerning their post, compensations and the privileges fall within the ambit of secular activities receptive to intrusion by the state.34
The facts demonstrate that the assurance of the inquiry with regards to whether a specific practice is a strict religious practice or not, just as the inquiry concerning whether an undertaking being referred to is an issue in issues of religion or not, may introduce challenges because occasionally practices, strict and mainstream, are inseparably blended up.35 
The direction of management and governance of the religious conventions or endowments would amount to a constraint on the religious practices or liberty of religion since establishment, preservation and management of the religious institutions and endowments are weaved within the very religious faith itself .36
Concerning this situation, the private existence of the individual, and the open existence of the network, were inseparably bound together.37 
In this way, when the Court attempts to draw a limit among strict religious and common acts, it is by all accounts dubious and is unquestionably not a generally satisfactory accord. The unquestionable reality is that there is no targeted strategy to see the idea of a specific demonstration. The originations of strict and mainstream acts are unequivocally embedded in each other and they are surprisingly abstract. The apex courts held that the state will not meddle in the issues of religion or some other accidental issue which is straightforwardly and significantly connected to it.38
By ethicalness of this, the State is kept from meddling in the issues of religion. Amusingly, the State is allowed to make laws concerning mainstream matters, which are generously connected to strict issues.
Rationalization of Religion 
In Commissioner of Police v. Acharya Jagdishwaranand Avadhuta 39, the court held that the Tandava move performed by Ananda Margis don't frame the piece of basic strict religious practice after inspecting a few strict writings and strict acts of the Amanda Margis. 
Likewise in the scandalous case, Indian Young Lawyers Association v. The State of Kerala, 2018, the Supreme Court restricted the act of non-passage of ladies into the temple dependent on the strict messages and confirmations. 
For the situation in, The Durgah Committee, Ajmer v. Syed Hussain Ali 40 Justice P B Gajendragadkar included the mainstream necessity of reasonability to the centrality test. Durgah Committee denied legitimacy to rehearses which however strict may have sprung from simply superstitious convictions and may in that sense be incidental and unessential gradual additions to religion itself.
On the off chance that courts began enquiring and choosing the levelheadedness of a specific strict practice, at that point there may be disarray and the strict practice would become what the Courts wished the strict practice to be.41It is to be noticed that what establishes a superstitious conviction is abstract and a conviction might be superstitious to one individual though it may not be the equivalent for someone else. My crucial or center conviction might be viewed as a superstition to someone else
The judiciary has used this test to bar the superfluous practices from established security. One can't deny that this test denies people and establishments from the full happiness regarding the privilege of the opportunity of religion and isn't improving the equivalent. Putting dependence upon constrained and certain strict writings to characterize the basic or essential practices is certifiably not a persuading procedure. Equity Malhotra saw that Notions of reasonability can't be summoned in issues of religion by courts.42Thus, the Supreme Court utilizes the Essential Religious Practice test as the instrument for justification of religion and strict practices.
Threat to secularism 
The Apex court of India held that each religion has essential thing standards to be trailed by the devotees without which the accompanying of religion is futile, still, such basic prerequisites can be analyzed by the Supreme Court of India and regardless of whether a specific movement establishes the fundamental piece of religion, its utility can be inspected by the court.43 It is evident that independent of whether training is basic or not, the training ought to buy into the Constitution. The most striking part of the principle of the basic practice is the endeavor by the Court to mold religion in the manner a cutting edge state might want it to be as opposed to acknowledging religion as spoke to by its practitioners.44
WE, THE PEOPLE OF INDIA, having solemnly resolved to constitute India into a SOVEREIGN SOCIALIST SECULAR DEMOCRATIC REPUBLIC and to secure to all its citizens…. States the Preamble of the Indian Constitution. Secularism is an indispensable slant of the Preamble, which is also incorporated as the basic edifice of the Indian Constitution. Secularism does not only separate religion and the state. It also means affirming every religion and religious threshold.

[bookmark: _GoBack]This feature of Indian Secularism grips the country novel from other countries. The State as well as the Judiciary, by consequently disrupting this skeleton, binds people from enjoying their freedom of religion. Is it not amounting to religious imperialism? Keeping eye on the fundamental rights alone, are we giving up our unique feature of Secularism, which is also a part of the basic structure? These are some of the many questions that are to be reflected upon.
End: 
If I were a despot, religion and state would be isolated. I depend on my religion. I will kick the bucket for it. Be that as it may, it is my undertaking. The state has nothing to do with it. The state would care for your mainstream government assistance, wellbeing, interchanges, remote relations, money, etc, however not your or my religion. That is everyone's very own anxiety!
Spilling out of this thought, it tends to be deduced that the State has nothing to do with religion. A line must be drawn among strict and common acts and the courts should ensure that they don't enjoy much on the strict opportunity conceded to the individuals of India. Solidarity in decent variety is one expression that is seen over the globe as one of the striking and one of a kind parts of the Indian domain. Regardless of numerous obstacles because of the assorted varieties, the Indian subcontinent despite everything figures out how to stand taller than a considerable lot of the solid nations. Watching out for the Indian Judiciary and the cases which are to be heard in the future, ample opportunity has already past to consider the way that the common nature and the uniqueness of India ought not to be lost sight of. 
